Factual and action take report in the matter of Mahgﬂwﬂ

Rajasthan & Ors. (Original Application No. 53/2024 (CZ) (O.A. No. 15/2024-PB) as
per the directions of Hon’ble NGT, Central Zone Bench, Bhopal

Background —

In the case filed by Sh. Mahendra Jaliawada V/s State of Rajasthan & Ors. before the Hon’ble
National Green Tribunal, Principal Bench, New Delhi, and The Original Application was
registercd on the Basis of application reccived from Sh, Mahendra Jaliawada, the issucd raised in
this application is illegal mining of Bajri is in progress at Gram Panchayat Khajwana, Tehsil-
Mundawa, Nagaur, Rajasthan by causing damage to the Khejri Tree which is state tree in
Rajasthan. It is alleged that on the land of the Applicant also illegal mining of Bajri is done by one

Sitaram/Ramjeevan/Pichkiya and their gang and no action is taken by the competent Authorities.

Order —

Hon’ble NGT Central Zone Bench passed an order dated 01.04.2024 which inter-alia says as under:

I. “IN compliance of the previous order, no reply has been filled. Respondents are directed to
submit their reply. In the meantime, we call a report from a committee consisting; -
(i) District Magistrate, Nagor, Rajasthan

(i1) One Representative from the Rajasthan State Pollution Control Board.

2. The committee is directed to visit the place and submit the factual and action taken report

within six weeks. The State PCB will be the nodal agency for coordination and logistic support.”

Field Visit: -

As per the representative nomination letters of District Collector Nagaur dated 13/05/2024
appointing SDM, Mundawa as his representative and letter of Member Secretary, Rajasthan State
Pollution Control Board, Jaipur dated 09.04.2024 appointing Regional Officer, Nagaur as his
representative (Copies enclosed at Annexure-1 and Annexure-2) for the field visit following

OfTicials conducted the field visit on 02.07.2024 in connection with this case:




' Sh. Lakha Ram, SDM Mundawa, Dig, Nagaur (As representative of The District Collector,
Nagaur).

il. Sh. Sachin Kumar, Regional Officer, Rajasthan

State Pollution Control Board, Nagaur.
iii. Sh. Narendra Khatik, Mining E

ngineer, Mining Department, Nagaur

iv. Sh. Tejraj Gaur, Assistant Environmental Eng

incer, Rajusthan State Pollution Control
Board, Nagaur.

Observations: -

During the ficld visit and on perusal of records, it was observed that: -

A. Reparding M/s Smt, Rameshwari Devi W/o Shri Rajaram, Reference No.
2022100{]070610, (ML No. 32/2022), N/v- Khajwana, Tehsil- Mundawa, District- Nagaur,

i. That Environment Clearance was issued by State Environment Impact Assessment Authority

(SEIAA) Rajasthan vide letter no. Fl(4)fSEIAASEAC-Raj.Sectt.r’ijch’Cat.B2(2343)!2023-
24 Jaipur dated 21.09.2023 for Silica Sand (Minor Mineral) with production capacity of 41250
TPA (ROM).

That Consent to Operate was issued b

F(Mines)/Nagaur (Mundawa)/1(1)/2023

ii. Y Regional Office, RSPCB, Nagaur vide order no.
-2024/1493-1494 Jaipur dated 08.01.2024 for Silica
Sand (Minor Mineral) with production capacity of 41250 TPA (ROM) which is valid up to
31.12.2028.

That the mine was found non-operational durin
conducted in the past with 01 Nos. of pit.

iv. That presently approx. 8-10 trees of Neem, khejri & other bushes etc were observed on site.

1ii. g the inspection however mining operation had

B. Regarding M/s Sh. Rameshwar Lal/Sh. Ramniwas,
Khajwana, Tehsil- Mundawa, District- Nagaur,

1. That Letter of Intent (LOI) had been issued b
compliance of LOI is still awaited before that report received by mining department on
availability of mineral available which stated that mineral is friable sandstone.

ii. That mine location was visited & khasra was found intact and no mining operation were found
underway on the respective land.

Reference No. 2{}231000083416, Niv-

y Additional Director of Mines (Mine) and

It is pertinent to mentioned that as per report (Copy enclosed at Annexure—4) submitted by

Mining Engineer, Nagaur: -

i. That as per original application of Sh. Mahendra Jaliawada there were two applications name
Smt. Rameshwari and Sh. Ramehswar Lal on Khatedari Land of Village — Khajwana, Tehsile-
Mundawa, District- Nagaur,

ii. That regarding M/s Smt. Rameshwari Lease A greement had been executed on 19.12.2023 and
registration of lease agreement had been exceuted on 21,12.2023 and before that report
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received by mining department on v

. o ailability of mineral available which stated that mineral
is friable sandstone,

iii. That regarding M/s Sh, Rameshwar Letter of Intent (LOT) had been issued by Additional
Director of Mines (Mine) and compliance of LOI is still awaited and before that report
received by mining department on availability of mineral available which stated that mineral
1s friable sandstone,

iv, That earlier complaint regarding Smt. Rameshwari  as mentioned in application of Sh.
Mahedra Jaliawada had been verified by Mining’s Officials on 18.09.2023, illegal
mining/production of approximate 360 Matric Tonne were found and as per rule penalty of
Rs. 1,46,000/- were deposited to respective Mining Department.

v. That in continuation to above mine re-visited by Mining’s Officials on 03.11.2023, illegal
mining/production of approximate 131.25 Metric Tonne were found and as per rule penalty of
Rs. 1,64,375/- were deposited to respective Mining Department after that again mine visited
by Superintendent Mining Engineer, Ajmer on 20.01.2024, illegal mining/production of
approximate 61966.76 Metric Tonne were found and Notice was issued on 25.01.2024 after
rejection of reply order was issued on 19.03.2024 station for deposition of penalty.

vi. That as per Supcrintendent Mining Engineer, Ajmer order dated 21.03.2024 E- Ravana has
been deactivated on departmental system of Mines.

Conclusion: -

A. Regarding M/s Smt. Rameshwari Devi W/o Shri Rajaram, Reference No.
20221000070610, (ML No. 32/2022), N/v- Khajwana, Tehsil- Mundawa, District- Nagaur
1. That Environment Clearance was issued by State Environment Impact Assessment
Authority  (SEIAA)  Rajasthan  vide letter  no. F1(4)/SEIAASEAC-
Raj.Sectt./Project/Cat.B2(2343)/2023-24 Jaipur dated 21.09.2023 for Silica Sand (Minor

Mineral) with production capacity of 41250 TPA (ROM) (Copy enclosed at Annexure—
6).

2. That Consent to Operate was issued by Regional Office, RSPCB, Nagaur vide order no.
F(Mines)/Nagaur (Mundawa)/1(1)/2023-2024/1493-1494 Jaipur dated 08.01.2024 for
Silica Sand (Minor Mineral) with production capacity of 41250 TPA (ROM) which is
valid up to 31.12.2028 (Copy enclosed at Annexure-5).

3. That the mine was found non-operational during the inspection however mining operation
had conducted in the past with 01 Nos. of pit.

That presently approx. 8-10 trees of Neem, khejri & other bushes etc were observed on
site.

5. That earlier complaint regarding Smt. Rameshwari as mentioned in application of Sh.
Mahedra Jaliawada had been verified by Mining’s Officials on 18.09.2023, illcgal
mining/production of approximate 360 Metric Tonne were found ar/d as per rule penalty
of Rs. 1,46,000/- were deposited to respective Mining Department




6. That in continuation to above mine re-visited by Mining'’s Officials on 03.11.2023, illegal
mining/production of approximate 131.25 Metric Tonne were found and as per rule
penalty of Rs. 1,64,375/- were deposited to respective Mining Department after that again
mine visited by Superintendent Mining Engineer, Ajmer on 20.01.2024, illegal
mining/production of approximate 61966.76 Metric Tonne were found and Notice was

issued on 25.01.2024 after rejection of reply order was issued on 19.03.2024 station for
deposition of penalty.

7. That as per Superintendent Mining Engineer, Ajmer order dated 21.03.2024 E- Ravana
has been deactivated on departmental system of Mines.

B. Regarding M/s Sh, Rameshwar Lal/Sh. Ramniwas, Reference No. 20231000083416, N/v-
Khajwana, Tehsil- Mundawa, District- Nagaur.

1. That Letter of Intent (LOT) had been issued by Additional Director of Mines (Mine) and
compliance of LOI is still awaited before that report received by mining department on
availability of mineral available which stated that mineral is friable sandstone.

2. That mine location was visited & khasra was found intact and no mining operation were
found underway on the respective land.

Enclosures: -

(i) Nomination letter of District Collector Nagaur dated 13.05.2024 appointing SDM, Mundawa.
(Annexure -1)
(i) Nomination letter of Member Secretary, Rajasthan State Pollution Control Board, Jaipur
dated 09.04.2024 appointing Regional Officer, Nagaur (Annexure -2).
(iii) Photographs of the Mines taken during the field visit. (Annexure-3).
(iv) Report of Mining Engincer, Nagaur enclosed (Annexure-4),
(v)  Copy of Consent to Operate of M/s Ramehswari Devi enclosed (Annexure-5).

(vi) Copy of EC of M/s Rameshwari Devi enclosed (Annexure —6).
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APNE®LVAE -2

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone: 0141- 2716804, 2716800 e-mail : member-secretarv@rpeb.nic.in
Helpline Np, : 0141-2716877
No. F.10 (370) RI'CB/LegalMNGT/2024 -;,:3‘3___-‘15' =3 Date: 2 ‘Jp ‘l) 1,J.--C”J-\-J

Regional ofticer,
Rajasthan State Pollution Control Board,
MNagaur

Sub: - Hon'ble National Green Tribunal, Bhopal order dated 01.04.2024 in Original Application No.
53/2024 (CZ), Mahendra Jaliawada Vs State of Rajasthan & Ors.
Sir,
With reference to above subject, it is to inform that the Hon’ble NGT has passed an order dated
01.04.2024 and directed inter-alia as follow:-

1. In compliance of the previous order, no reply has been filed. Respondents are
dirccted 1o submit their reply. In the meantime, we call a report from a
committee consisting; -

i. District Magistrate, Nagor, Rajasthan.
ii. One representative from Rajasthan State Pollution Control Board.

2. The Committee is directed to visit the place and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

You are hereby nominated as member of the committee as well as Nodal officer on behalf of
RSPCB with the direction to ensure compliance of Hon'ble NGT order dated 01.04.2024. The Hon'ble
NGT order dated 01.04.2024 is being enclosed for ready reference.

Enclosed-As abave

(Vijai N.)
Member Secretary e,
Copy to following for Information and for further necessary action - /\.\
1. District Magistrate , Nagaur, Rajasthan
Member Secretary

Signature

RajKaj Ref /
6562564 pigitally signed by WY,

E:”fi*«% Designation/\embef Secretary

LR Date: 2024.0409/1/58:06 IST

HiGRiY.  Reason: Approve
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Annexure - 3

Photoeraphs of the area taken during the field visit

A. Regarding M/s Smt. Rameshwari Devi W/o Shri Rajaram, Reference No.
20221000070610, (ML No. 32/2022), N/v- Khajwana, Tchsil- Mundawa, District- Nagaur
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B. Regarding M7s S Rameshwar Lal/Sh. Ramniwas,

[Feference No. 20231000083416,
undawa, District- Nagaur,
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Reglonal Office Nagour

—_ Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Lid, MNagour
o Ve o e’ Phone 01502- 29915 10 ax 015082294151
1~ d

Iegristered
File No F(Mines)/Nagaur(Mundwa )/ 1{1)/2023-2024/ 19911494
OrderN Bha ;

TRC 2023.2024/Nagour/ 1492 Date:  08/01/2024

Unit 1 ; 131,512

M/s Smit. Rameshwari Devi W /o Shrd Rajaram
Ref. No. 20221000070610, Khajwana

Tehsil : Mundwa District : Nagaur

E-Mail: srampichkiya07 @gmail.com

Sub:  Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of
Pollution)  Act,  1981for your Minor Mineral Mine at  near Village-Khajwana,
Tehsil-Mundwa, District- Napaur (M.L.No-32/2022, Ref. No. 20221000070610 )-

Ref: (i) Your application dated 26/12/2023
(i) Received on 26/12/2023
(iii) Received at Head office on 25/1272023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Secton 21(4) of Air (Prevention & Control of Pollution)
Act.1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. Smt. Rameshwari Devi W/o
Shri  Rajaram, a Mine of Minor Mineral having M.L.No-32/2022, Ref. No.
20221000070610in  an  area measuring 1.1307 Hectares atfnear
Village-Khajwana , Tehsil-Mundwa, District-Nagaur.

2 That this consent is valid for a period from 08/01/2024 t031/12/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 SILICA SAND 41250.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,

2009 with respect to National Ambient Air Quality standards.

Page1af§

Signature valid

Digitally SE Py
Date 2024 4. F. /1750 45 IST




Regional Office Nagour

— Rajasthan State Pollution Control Board
b i
a First Floor, Cooperative Land Development Bank Itd, Nagour
T ol
W Phone: 01582-294353Fax: 01582-294353
w7
Reglstered
File No F(Mines)/Nagaur(Mundwa)/1 (1)/2023-2024/1493-1494
OrderNo  5033-2024/Nagour/1492 Date: 08/01/2024
Unit Id : 131,512
5 That this consent to establish/consent to operate is only for carrying out mining of

6

mineral/ore and not for any processing/benefication  of crushing/grinding  of
ore/mineral for which a separate application for consent to cstablish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

I. That the occupier/operator of Mines shall ensure that all the
conditions imposed in the Environmental Clearance letter issued from
State Level Environmental lmpact Assessment Authority, Rajasthan letter
No. F1[4]/SEIAAfSEAC-Rai/Sectt/Proiect/Cat.BZ[23343]/2023-24 Jaipur,
dated 21-09-2023 are strictly complied with.

. This consent to Establish/Operate is being issued for
Establishment/production of Silica Sand- 41250 TPA(ROM) at M.L. No.
32/2022(Ref 20221000070610), Near Village- Khajwana, Tehsil-
Mundwa, District- Nagaur.

1. That this consent to Establish/Operate has been issued with reference
to DCEF, Nagaur letter no. 3214, dated 21.062023, which states that mo
wild life century/national park/conservation reserve within 10 KM
radius of Mines.

V. That the Drills shall be operated with water injection system ie. wet
drilling be carried out during mining or the drills shall be operated with
dust extractors.

V. That regular water sprinkling should carried out in critical areas
prone to air poliution and having high levels of SPM and RSPM such as on
haul roads, loading and unloading points and transfer points. It should be
onsured that Ambient Air Quality parameters confirm to the norms
prescribed by competent authority, Regular water sprinkling should be
carried out on haul roads to minimize dust gencrations.

VL. That no discharge of effluent shall be made within or outside the
premises.



5

Regional Office Nagour

Rajasthan State Pollution Control Board

Raatthan
First Floor, Cooperative Land Development Bank Ltd, Nagour
e, e,
N O w0 e Phone: D1582-294353Fax: 01582-294353
N
Repistered
File No F(Mines)/Nagaur(Mundwa)/1{1)/2023-2024 /1493-1494
OrderNe  5023-2024/Nagour/ 1492 Date:  08/01/2024
Unit Id : 131,512
7 1. That the lessee should dump the overburden in such a manner that it

does not pget washed away to nearby water body ie. ponds/lakes etc
during rainy season. Provisions shall be made that rain water shall not
carry any debris/silt before entering into the Mow channel.

Il. That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

Il That plantation shall be developed so as to cover at least 33% of the
total land use for mining and allied activities.

IV. That this consent shall be subject to compliance of any direction or
order passed by court of law in the matter.

V. That this consent is subject to validity of approved mining plan and
mining lease.

VI. That the industry shall apply for Consent in prescribed application

form with requisite fee before 120 days from expiry of this Consent or
commissioning the plant whichever is earlier.

Pagedof6

Signature valid

Digitally sigpsd 7 oavita
Date: 202 J17:50:46 IST
Reason: Selh, Asted

Location
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— e Rajasthan State Pollution Control Board
—fioeains First Floor. Conperative Land Development Bank Ltd, Nagour
Y - : P - £
= Phone: 01572-29435 3 ax: 01582-294353

N[/

File No

OrderNo  5403.2024/Nagour/ 1492

Unit Id

ftegistered

F(Mines}/Nagaur{Mmdwa}/1 (1)/2023.2024/14%3-1494
pate; D01 /2024

: 131,512
@ 1. This consent is not evidence for ascertaining entitlement of land.
Il That proponent shall obtain the necessary permission from the forest
department, or other department/authority In concern if the mining lease
falls/comes under such  areaf purview or scope of concern of forest,
oco-sensitive zone, conserved area and within the boundary limits of any
national park, sanctuary or other area defined by the forest departiment,
any authorities in concern time to time. The sole responsibility of
obtaining the permission from  the departments in  concerns i.c forest

department, Wild Life Board or other departments is of project

proponent. The project proponent shall ensure the operation of mining

lease  only alter obtaining the permission from the departments in

concern (if applicable).
1l That unit shall not dig any borewell or abstract Ground Water without

prior permission from the Central Ground Water Authority fresh water

demand shall be met out by legal supplier of fresh water only.

IV. That this consent is subject to the post audit of pollution control

measures and consent conditions. In case the lessee is found to have

fouted consent conditions or not having adequate pollution control
measures during inspection, than the action shall be initiated against the

Mines as per law.

That this conscent order is issued to the unit on the basis of documents

submitted by the applicant, if any discrepancy is found in the

document/facts submitted by the unit than the action shall be initiated

against the Mines as per law.

Paged4of 6

Signature valid

Digitally signed p
Date; 2024:4F
Reason: Sel
Location:




Regional Office Nagour

— Rajasthan State Pollution Control Board
First Floor, Cooperative Land Developr Bank Ltd, Nagour
g ) i pment Bank Ltd, Nag
O i Phone: 01562-294353Fax: 01582-294353
N/

Reyistered

File No F(Mines)/Nagaur(Munidwa)/1{1)/2023-2024/1493- 1494

OrderNe  5023.2024/Nagour/1492

Unit Id : 131,512

Date: 08/01/2024

9 L. That adequate measure shall be taken for control of fugitive emissions
from the area prone to air pollution,
1. That the overburden generated shall be stacked at earmarked

dump
site(s) only as per norms.

1L That Catch drains and siltation ponds of appropriate size shall be
constructed around the Mines pit and over burden dumps to prevent run
off of water and flow of sediments directly into the agricultural fields and
water bodies and retaining wall shall be imaintained around the
overburden as per norms.

IV, That the project proponent shall obtain  Environmental Clearance
and/ or wildlife Clearance from the standing Committee of the
NBWL. If and as may be required under the Envirenment Protection
Act 1986 or the wildlife(Protection) Act 1972 and any orders of the
Hon'ble NGT or the Hon'ble Supreme Court.

V. This consent is subject to compliance of EIA Notification, 2006 and as
amended lrom time to time.

VI. That no single use plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF& CC), Government of

India Notification dated 12.082021 shall be wused in Industry/unit
premises,

10 That all other general conditions enclosed as Annexure shall be strictly complied

with.

11 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure, Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may

be specified from time to time by the State Board under the
aforesaid Act

12 That the pgrant of this Consent to Operate
only, and does not absolve the project proponent from the

provisions of the

is issued from the environmental angle
other  statutory

obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other

laws for the time-being in force, rests with the industry/ unit/ project proponent.

12 That the grant of this Consent to Operate shall not, in any way., adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation af the provisions of the Act or

the Rules made thereunder.
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Signature valid

Location
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Regianal Office Nagour

Rajasthan State Pollution Control Board

—— First Floor, Cooperative Land Development Bank Lid, Nagour
o e it
N i Phone: 01562-294353Fax; 01562-294353
NP
Reglstered
File No F{Mines)/Naganr(Mundwa)/1(1}/2023-2024/1493-1494
OrderNo  5423.2024/Nagour/ 1492 Date:  08/01/2024
Unit Id : 131,512

14 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project propenent from the other statutory
abligations prescribed under any other law or any ather legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in  force, rests with the industry/unit/preject
propenent.

Encl: As Abave
Yours sincercly,

Regional Officer

(A Copy To:-
1 Master File.

Regional Officer
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Signature valid

Digitally signed P
Date 2024 N\ F /17'50 46 IST
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Location:
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Enwronment Impact Assessment
Authority(SEIAA), RAJASTHAN)

The -1
RAMESHWARI
W/O Raja Ram Kuchera Road Tehsil Nagaur ,Sankhwas Nagaur -341028

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide propesal number
SIAJRJIMIN/435074/2023 dated 14z uL‘2023“’J=hgﬁamcular5 of the environmental
clearance granted to the DTD]ECI’HI‘E as bélow.

ff\"’ ~
1. ECldentification No. " EC235001RJJ25032
2, File No, i, W‘isgoa !
3. Project Type f , l’.?-'.n’ﬂew* - -}’3* d |
4. Category i r‘/} . :
5. Project/Activity Including /7 %
Schedule No. = B S
6. Name of Project = :‘\v__ —~=Fresh propQSal"for 'Silica Sand(Minor
e Mineral} mining project” [Reference No-
% 12022100007061Uand Khasra
o O ta sNo.-—2?TU?2?63] over an Area of 1.1307
*Ma-located Near Village-Khajwana,
Tehsil-Mundwa and
District-Magaur(Rajasthan) by Smt.
Rameshwari Devi W/o Shri.Raja Ram.
7. Name of Company/Crganization RAMESHWARI
8. Locatlon of Project RAJASTHAN
9. TOR Date N/A

The project details along with terms and conditions are appended herewlth from page
no 2 onwards.

(e-signed)
Ms. Khyati Mathur

Date: 22/09/2023 Member Secretary
= SEIAA - (RAJASTHAN)

Note: A valid environmental clearance shall be one that has EC !den{ff_icat{'an
number & E-Sign generafed from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.




“" State'Level Environment Impact Asséssment Authority, Rajasthan ™" *

Room No. 11, Aravalli Bhawan, Jhalana Institutional Area, Jaipur.
E-mail; selaams2021@gmail.com
Nc-.Fl(4VSEIAMSEAC-RajfSccthrojchCaLBZ(Iﬁ*i3)!2023-24 Jaipur, Dated: z ! SEP 2023
Smt. Rameshewan Devi
W/o Shri Rajaram,
R/o - Village -Sankhwas,
Tehsil - Mundwa,
District- Nagaur, Rajasthan.
~ Lo ';:'; ._:_-t !!1'_‘;; -t -
AN .:"":-—ti:'- - ""i:.":l'-.‘"'j\'
Sub:EC for Silica Sand”_(Minor , Minéral)."Mining.. Project, Reference No.
20221000070610, Mine Lease Area-1.1307 Hectare, Proposed production capacity-
41250 TPA (ROM), Khasra No- 2770/2673,: Village-Khajwana, Tehsil- Mundwa,
District— Nagaur; Rajasthan (Rrp?usal_No.ASS_O’ftl). Y
. P s L PR '
[ £ e D oy ALY, %
4, ri K ED P 4 Bt
LR F dhatl 7 Ldppeive )
This has rcfcrp:rlce{t,.b'fé)‘*gtf;lgppli‘ijﬂ;gﬁéh-:—@iitﬁeﬂ” _“2_9'.9@7,202,3,*5&1&:13 environmental
clearances for the above;project under ETA-Nofificétion’2006. The proposal has been appraised
as per prescribed procedire in-.l]}é._ hghtgf’pmv:slonshmd&-:he}zm Notification 2006 on the
basis of the mandatory docuglemsmused vgu‘tlrg theappllcaﬁon viz. the questionnaire, EIA,
EMP and additional Claﬁﬁcaﬁ‘!ﬂ%-'fﬁmjsh;@?iﬁ responseto the*observation of the State Level
eal . Aol b Sty )
Expert Appraisal Committee Rajasﬂua,nqig “f = eting held'on 10% and 1% August, 2023,
2. Brief detalls of the Profect; T
1. Ca!cg?ryf ltcm. pn.(in Schedule): 1(2)B-2, Mining of Mineral
2. | Lacation of Project. Nex rm:_’illage—f{hajmns. Tehsil-Mundwa  and  Distict-
agau
3. [ Project Details e ajasthan) - '
M.L. No. il i T . .
o. /Production capacity :gﬁlca Sand (Minor Mineral) Mining project™ [Ref No-20221000070610
Khasra No.-2770/2673] over an Area of 1.1307 Hectares with
Proposed Production Capacity of Silica Sand — 41250 TPA located at
Near \{illage—Khajwana. Tehsil-Mundwa and District-
.| Nagaur(Rajasthan) proposed by Smi. Rameshwari Devi Wro Shri.
3. ] Profect Cost Rs.93 Laks '
5. | Water Requirement & Source Total Water Required- 3.5 KLD |

\




[ o Doniestic Purpose = 0,50 KLD
Dust Suppression —1.0 KLD
Plantation - 2.0 KLD
{Tanker Waler Supply [rom nearby village)
6. Fuell & Energy 150-200 Litre/day Fuel will be required for mining machineries,
7. | Environment Management Plan
Sr. N PARTI CAPITAL COST RECURRING COST
o. | PARTICULAR (INRS) (IN RSJYEAR)
Water sprinkle facility on haul roads 10 prevent dust
. suppression. - o
2 _ | Maintenance of approach read/hasl road 500,000/~ 50,000/
3 g?llll:_tion Monitoring of Ambient Air, Naise, Water & Soil 60.000/-
ality ' '
4 Plantation/Green Belt & maintenance 3,44,000/- 2,80,000/-
5 Wire fence around mining pits I B1e 50,000/~ 3.000/-
6 Emergency rescue fire ﬁghling_gql__l'i.p;;meﬁti and first sid ' _‘"5@1300-" - 5,000/-
Rainwater harvesting in nearby Govt, School/PHC Centre { én A i
7 & Gram Panchayat A 430400 iaiol
8 Installation of Modular STP with'capacity 0f 2 KLD 3,00,000/- 30,000/~
9 Ezj:;stmcﬁon of Garland dr:iins_ & Settling tank &:rd?mmg 1,50,000/- 5,000/-
10 | Solid waste & Hazardous Wasté management , | 25,000/ 10,000/-
; cx L ) ,"17-69;_QDO."D; Say ;
FQIaL * 12770 Lakhs 5:30,000/
8. | Green Belt/ Plantation B L, g el : " &8
Plantation on 7.5 mtr. Safety Zove. _ o, linp:along ‘with™
boundary & outside leasc area at CM_. Om:‘:;g e
connective approach road - "~ - - o Gl Name of Places of
Ye of|Area (Ha)&:Ne | T i - i
- Area (Ha) & No. off o " fhet’ 25t Copital cost in |Recuring cost in|  "P*1°S Pleahtoe
qrees At 75 Moikide the-lease|  Rs. - | © Rsdyr
boupdary ared (1. |5,
2023-24 0.15 150 0.08 | %100 |7 i
0.15 150 - -
. Replacement  of Plantation will
Replacement of Nont- b e ool Maintenance! i inst
) , ‘ f Jerbs - be done inside
2024-25 Sun:wa_l Spcm“N@ Species @ 20 % (Plant Cost- Wagﬁngj N“T:’u[i(h . the rer;;efm
20 % 5o g;’ 8- 1i.¢.:20 Nos. 300/-) o Manuring L‘[{hejdﬂ{ohidu, ih 7.5 mtr
(year 2023-24) {year 2023-24) (I'i'ﬁf(ﬂ}utrd Cost- Sitis, Ardu | safety zone
- Ll © }280,000 and other | boundary &
e Co] e e, | St
2025-26 20%ie. 30Nos. I L plant) suggested by arca at
: Local officialyl  connective
(year 2024-25) approach road
203627 faintenancerW aterfug/Manuring
2027-28 2 00/
Towl | 030 | 300 | o008 | 100 [ 344000~ [ 280,000




Total 33% of the lease area (0.38 ha.) will be developed as g;jpegbcll out ofw;uch 0.30 ha area will be Planm\
m safety zone & remaining i.c. 0.08ha will be at the connective approach road.

<%  About 1000 trees will be planted per hectare.

& Total 300 Nos. plants will be planted at 7.5 Mel:lzl' saﬁ:‘ty zone boundary.

- ants will be planted at connective approach road . _ - _

- IS(;]S::::s will be plaI:ttcd as per greenbelt development program & ;uggcstec‘l by forest officials.

% Repular maintenance will be done by Project Proponent to protect the saplings.

% Size of Pit (in Cm)-50x50x50. _ N p—
Note- The mining lease holders shall, after ceasing mining operations, ur_xdcrtai_cc re—grassing .'ihﬂ mining area and any
other area which may have been disturbed dué to their mining activities and restore the land to a condition which s fit
for growth of fodder, flora, fauna ctc. as per MOEF&CC O.M. dated 16.01.20.

. | Budgetary Breakup for Labour

Capital Cost (in Recurring Cost (in ‘
Sr. No. Particulates i Rg_) ( Rsﬁl"r.) {
I: Rest Shelter (15 X 20 Feet) e s B v A 2.00,000 80,000/-
2. Drinking water facility R T = T - 50,000/-
3, Toilet Facility (2 units fot,Male'cEg:_feinal'e'):. v e ”., i |
(Stanardcost breakup for onstructiona Tale- | [~ 7.
Construction cost (hl:icksf-(__;pfgmt; Sand, Doot ,Tl.lcs,l’VC w '|
s i, ol St popetn ot ok sognn | qoome ||
Labour cost-6000 T ';_ ' ] ' _* O t‘:';_d:'. i %
Maintsine cost-2000 § o f57 oy ilVRET o wld b
Standard size-7x5 Foot} Puharn @ " el W) g
4, Fuel for cooking A8 4 a0 TRN S wimm P4 - 2,80,000/-
5. Medical facnityfﬂr]ab@m (le Aid BOX) res A1 , 1 ':f ¥ . 5'000}_
6. | Provision for personal protection equipment.(PPEs) like ear |7/ ¢ '
plug, Face mask, Helmet, shoes étc., for 8workers . 1% e 5,000/-
1. Periodical health chec’k:up dn'.-':_:e inyears-@ 1500 ... | i s 25.0007-
8. | Fire safety : o VIt TR T ] e 30,000/-
9. Training & awareness camps Will be:conducted for workers < |~ - . .
for safe & sustainable mining + 7o . T 0T 5,000/-
Total "k “‘ 'J : Th b 2350,00'0)" 5‘50,00[}",_
3.

The SEAC Rajasthan afier due considerations of the relevant docum
project proponent and additional clarifications/documents

recommended for Environmental Clearance  with certain
Rajasthan after considering the

‘its 5.95" Meeting held on 15

ents submitted by the
furnished to it have

stipulations. The SEIAA
proposal and recommendations of the SEAC, Rajasthan in

it ; 5 September, 2023 hereby accord Environmental Clearance to
the project as per the provisions of Environmental Impact Assessment Notification 2006

aia_ng its subsequent amendments, subject to strict, compliance of the terms and conditions as
ollows:

Statutory compliance: g i
This. Environmental Clearance (EC) is subject to orders/ directions of Hon’ble

Supreme Court of India, Hon’ble High Court, Hon'ble NGT
Law, asis applicable, HAle and any other Court of

\.



IL.

1L

IV.

VIL

VIIIL

IX.

XIL

titled “Impact of mining activities on Habitation

The Project proponent complies with all the statutory requirements and judgments of
Hon’htle Supreme Court dated 2™ August, 2017 in Writ Petition (Civil) No. 114 of
2014 in matter of Common Cause versus Union of India &Ors before commencing
the mining operations.

The Department of Mines & Geology, Government of Rajasthan (DMG, GoR) shall
ensure that mining operation shall not be commenced till the entire compensation
lewfiefd, if any, for illepal mining paid by the Project Proponent through Department of
Niémng & Geology in strict compliance of Judgment of Hon'ble Supreme Court dated
2" August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common
Cause versus Union of India &Ors. '
In case the project falls within a distance of 10 Km from the boundary of a
1_\Taﬁunal Parl/ Wildlife Sanctuary, wherein final ESZ Notification has not been
issued so far, the EC shall come into effect only after the PP obtains clearance
from the Standing Committee of National Board for Wildlife (SCNBWL) as per
OM dated 08.08.2019 of MoEF& CC.  * "~ "

This Environmental Clearance shail becoriie-opérational only after receiving formal

SCNBWL Clearance from ‘Ministry of Enyironmét, Forest & Climate Change,

(MoEF& CC), Government of India (Gol) subsequent to the recommendations of the

Standing Committee of National Board for Wildlife;if applicable to the.Project.

This Environmental Cléararice shall b¢come operational only after receiving Forest

Clearance (FC) under the provision of Forest Conservation Act, 1980, 1f applicable to

the Project. . o Bttt onny I

Project Proponent (PP) shall obtain Consent fo Operate after grant of EC and

effectively implement all the conditions stipulated therein. The mining-activity shall

not commence prior to obtaining Cofisent 10 ‘Establisl/ Consent to Operate from the

State Pollution Control Board. s S I

The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral

(Development & Regulation); Act, 2015 and rules & regulations made there under.

PP shall adhere to various circulars issued by Directorate Geneéral Mines Safety

(DGMS) and Indian Bureau of Mines (IBM) from time to time.

The Project Proponent ‘shall obtain.consents from all the concemed land owners,

before start of mining operations, @s per the provisions of MMDR Act; 1957 and

rules made thereunder in respect of lands which are not owned by it.

The Project Proponent shall follow the mitigation measures provided in MoEF CC's

Office Memorandum No. Z-11013/57/2014-1A.11 (M), dated 29th 0ctqbe.r, 2014,
: s-Issues related to the mining

erein Habitations and villages are the part of mine lease areas or

d villages are surrounded by the mine lease area”™
permission of the competent

and from CGWA for

Projects wh

Habitations an . nine
The Project Proponent shall obtain necessary prior

authorities for drawl of requisite quantity of surface water

T for the project. " - _
withdrawal of ground water Ior (B PTAIFES - o chayat/ local NGO ete. if any,

i1l be maiked to conc : :
g-ompzvggnfcsiegt‘gztﬁlf representation has been received while processing the
m

prcposal.

\\_/



XIV.

XVIIL

printing the same in at least two local

llution C noned shall be responsible for display of this EC letter at its
State Pollution Control Board s p O Tehsildar’s Office

Regional office, District. Industries Centre and Collector’s 0

for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by

newspapers, one of which shall be in
vemnacular language of the concemmed area. The advertisement shall be done within 7
days of the issue of the clearance letter mentioning that the instant project has been
accorded EC and copy of the EC letter is available with the State Pollution Control
Board and website of the Department of Environment, Govt. of Rajasthan, RSPCB
for compliance and record. _ _ _

The Project Proponent shall inform the MoEF& CC/ SEIAA for any change in
ownership of the mining lease. In case there is any change in-ownership or mining
lease is transferred then mining operation shall only be carried out after transfer of
EC as per provisions of the para }:ﬁ_f ElA"Notification, 2006 as:amended from time
to time: ks WRAEET S

The Mining Departufént will-efifire that whilé"exécuting the mining lease, if the
mining lease forms g cluster oftotaldren’vf more than’$:0 ha, in accordance with EIA
notification dated'15,012016" and “01:07.2016; then” such mining lease will ‘be
executed/ registered only afier p blic hearits has‘taken place for the entire cluster
and there has beea EIA nf the catirg cluster. The Mining Department will

mgcnme ﬂ??” o e OWEEdbyzsuc&mnmg lease holder (s) in the
\ g e RO g

The Mining leasfe':holﬂer shall Ttk 2 L T L
PUBNC eSS W S T cedsiig mmning-aperafions, undertake re-grassin
the inininig arca and.4ny other are Which may have been disturbed due ffo.ih'f mmg

ceasing mi

activities and.res ¥ Py RS e Stk T Tga it o i = oz
activities and.pestore:fhe Tﬁﬂdfﬂagmdmenwmch fitfor-growth of fodder, flora,

fiunaete. o 5

That the grant of this £.C. is isstisd:fony {he edvirorurentil angle otily, and does Hot

i

absolve the project proponeat:fiom th pifier sisfutory, Sbligations prescribed nnder
any ofher law or any ather ifistniment if force, THe sole and complete responsibility
to. comply with the conditions-teid.down.inaff othér lhws for the time being in foren.
rests with the project propongnt;. . i€ Shad ¥ cing in force,
No further expansion or modificati s m‘r‘t } oroiect dhali e sl
ity et : the project shall be carried out witheut wrier
approval of the SELAAMOEF& CC as the case may be. In sasg of qerpp !
aiteratmns_ in the project proposal from those submiitied to this e fho'ri?r'lsfm
clearance, a fresh reference shall be made to the Authority 1o assess the.ade ol
conditions imposed aiid to include additional envitonmental profection o>, i
required, if any: - & 'protection measures
The EC is liable fo be rejected revoked, i it is f
. : o el Tevoked, 1n case. it is found th PP ]
al to scre > . Je bandtion or gata, -
for EC. FNing.or scoping or:appraisal or decision on the application
Officials from the Department of Environime | _
i PRI vironment, Government of Rajasthas fisia)
Regional Office of MoEF& CC, Lucknow, RSPCB who would be ]::S;?ua: gt
plementation of Environmental safeguards should be extended full coo‘;?;agf-t- e
halkpry. Ypera]l ]Dn_'




XXIL

XXIIL

XXVIL

XXVIIL

facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents submitted to SEIAA should be forwarded to the
CCF, Regional Officc of MoEF, Lucknow, Department of Environment, Government
of Rajasthan, Jaipur / RSPCB.

The Authority reserves the right to add additional safeguard measures subsequently,
if found necessary, and to take action including revoking of the environment
clearance under the provision of the Environment (Protection) Act, 1986, to ensure
effective implementation of the suggested safeguard measures in a time bound and
satisfactory manner.

The sbove condition shall be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and
rules, - _

The PP shall obtain prior olearance from forestry. and wildlife aspects including
clearance from Standirig Committee of National Board of wild Life (if applicable). It
is further categorically stated that grant of EC does not necessary imply that Forestry
and Wildlife clearance shall be granted to the project by the concerned authorities.
Proposals for forestry and wildlife clearance will ‘be considered by the concerned
authorities on its merits and decision taken accordingly. The investment made in the
project, if any based on EC so granted, in anticipation of clearance from Forestry and
Wildlife aspects shall be cntirely at the cost and risk of the PP and MOEF &
CC/SEIAA/ SEAC/ DOE shall not be responsible in this regard in any manner.

The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above conditions is not satisfactory.

The PP shall submitan environmental statement for the financial year ending 31st

March in Form-V as prescribed under the environment (Protection) Rules, 1986, as

amended subsequently on or before _th_e_-"SO_”’ day of September every year, to the

Rajasthan State Pollution Control Board/SEIAA and shall also be put on the website

of the company/ unit/ industty along with thé status of compliance of environmental

clearance conditions and-shall also be sent to the Lucknow Regional offices of
‘MoEF/SEIAA/ RSPCB by e-mail ‘as well as hard copy duly signed by competent

person of company. ) _ ] '

This EC is granted for mining of the minera] with production mentioned in the above

table subject to the stipulation that the PP shall abide by the annual/ permitted

production schedule specified inthe mining plan and that any deviation therein will

render the PP liable for legal action in accordance with Environment and Mining

Laws. _ ‘ .
The PP shall spend the various amounts in the respective heads as mentioned in

Annexure G. _ ‘ o
Drills shall either be operated with dust extractors or equipped with water injections

tem. . .
g:ta on ambient gir quality and stack ‘emissions should be submitted to Rajasthan

State Pollution Control Board once in six months. The monitoring/ sampling and

|



' / CPCB/ RSPCB/ Government
.ed out by MOEF/ NABL/ C
analysis are 10 be carm P

approved lab. ; fpcr'miﬂed= should be carried out only during the daytime with

XXXI.  Blasting operations,

. c—rs.
safe blasting parameleis. . . vities with open cast miethod. The PP to undertake

ou ;
XXXIl. The PP shall carry only if permitted specifically.

underground mining d to Bajri mining the PP shall follow the ‘Sustainable Sand

ioct relate S vd 46
XXX In the PRS- o016 and “Enforcement and Moritoring Guidelines for Sand

Mining Guideline i el r San
Mining, 2020’ laid down by the MoEF& CC, GOL The Bajri §and mining activity is
restricted to three meters from ground level or water le‘}fel whichever is less and-f_h;;:
PP shall carry out river sand (Bajri) mining activity only manually or semi
mechanized method as provided under the ‘Sustainable Sand Mining Management
Guidelines, 2016’ and ‘Enforcement and Monitoring Guidelines for Sand Mining,
2020 , T et

-

&

XXXIV. Any appeal against this-envirorimental ‘cleargiice Shall lie with the National Green

d

L

‘Monitoring Stations with 1 {one) in upwind and 2 {two)

to ascertain the exposure’ characteristics at specifi

Tribunal, if preferred; withinapériod of 30°days -%ﬁig_scribed under section 16 of the
National Green Tribmal Act;2010: ¢ i3 5 € jif}
T T R 3 "y -3}

3, (three), online’ Ambient Air Quality
th 1 d an in downwind direction based on long
term climatological data about wind direction Suchtliat an angle ‘of 120° is made between the
monitoring locations to monitor critical parameters, ‘relevant for mining operations, of air
pollution viz. PMI 0, PM2.5; NO2; CO and SO2 gtc. as per the methodology mentioned  in
NAAQS Notification No,  B-29016/20/90/PCU1. dated ! 8111,2009 covering the aspects of
transportation and-use of heavy machinery in-the‘impact zone. The-ambient air quality shall
also be monitored at prominent places like office building, canteen étc. as per the site condition
o ascert yre characteristics at specil “The above data shall be digitally
displayed within 03 months fa front:of the mais: Gaté-of the mine site.
‘Effective safeguard measures for prevention of.dus! geferation and subsequent suppression
(like regular water sprinkling; metalled . road-construction-etc.) shall be carried out in areas
prone to air pollution wherein high-levels of PM10 and PM2.5 are evident such as haul road,
loading and unloading point and transfer points. The fugitive dust emissions from all sources
shall be regularly controlled by installation of required Equipmfmts)" machineties and preventive
maintenance. Use of suitable water-soluble chemical dust suppressing ‘agents may be explored
for better effectiveness of dust control system. It shall be ensured that air pollution level
conform to the standards prescribed by the MoEF& CC/ Central Pollution Control Board.

Water qus'ah'ty monitoring andpreservation:

In case, immediate .mining scheme envisages infersection of pround water table, then
Environmental Clea.ra.ncc shall become operational only after receiving formal clearance from
CGWA. In case, mining operation involves intersection of ground water table at a later stage,
then PP shall ensure that prior approval from CGWA and MoEF& CC is in place before such
mmiung operations. The permission for intersection of ground water table shall essentially be
based on detailed hydro-geological study of the area: -

_Reg'l.mlar monitoring of the flow rate of the springs ‘and perennial nallahs flowing in and around
the mine lease shall be carried out and records maintain. The natural water bodies and or

N

Air quality monitoring and preservafion: __ .-
The Project Proponent ;shall install a minimum o




1ii.

1v.

vii.

‘streams which are flowing in an around the village, should not be disturbed. The Water Table

should be nurtured so as not to go down below the pre-mining period. In case of any watér
scarcity in the area, the Project Proponent has to provide water to the villagers for their use. A
provision for regular monitoring of water table in open dug well located in village should be
‘incorporated to ascertain the impact of mining over ground water table. The Report on changes
in Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control
Board.
Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and
quality in and around the mine lease by establishing a network of existing wells as well as new
piezo-meter installations during the mining operation in consultation with Central Ground
Water Authority/ State Ground Water Department. The Report on changes in Ground water
level and quality shall be submitted on six-monthly basis to the Regional Office of the
Ministry, CGWA and State Groundwater Department / State Pollution Control Board.
The Project Proponent shall undertake regular monitoring of natural water course/ water
resources/ springs and perenma] ‘nallahs-existing/ flowing in and around the mine lease and
‘maintain jts records. The projéct proponent shall undertake regular monitoring of water quality
upstream and downstream ‘of water bodies passing within anfl:nearby/ adjacent to the mine
lease and maintain its récords. Suffiéient number of gullles shall be provided at appropriate
places within the lease- for management of water. PP shall carrynut regular monitoring w.r.t. pH
-and included the same m mbmtonng plan, The parametérs to'bé monitored shall include their
water quality vis-a-vis: Sultablhty for usage as per. CPCH cntena and flow rate. It shall be
ensured that no obstruction andf or alte:mtmn be.made to water boches during mining operations
without _;ustlﬁcatlon and prior appmval of MoEF& CC: The momtormg of water courses/
‘bodies existing in lease area shall be carried out fnur ttmes in.ayear viz. pre- monsoon (April-
May), monsoon (August), Jpost-mansoon (Novembet) and wmfer (January) and the record of
monitored data may- “be sent: ragularly to Mmrstry of’ Enwronment, Fotrest and Climate Change
and its Regional Office; Central Ground” Wate_x_';_;_ vthority #nd, 'Regional Director, Central
‘Ground Water Board;’ ‘State, Pellution’ ‘Control ‘Boar d Central Pollution. Control Board.
Clearly showing the trerid analysis on'six —ron _____Y'_H&SJS L
Quality of polluted water generated. from rmnmg opcratlons Which include Chemical Oxygen
Demand (COD) in mines run-off;:acid mine drainage and metal contamination in runoff shall
‘be monitored along with Total Dissotved Solids’ {TDS), Dissolved Oxygen (DO), pH and Total
Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company
as well as dlsplayed at the project site in public domain, on a display board, at a suitable
location near the main gate of the Company. The circular No.1-20012/1/2006-1A.11 (M) dated
27.05.2009 issued by Ministry of Environment, Forest and Climate Chasige may also be
referred i this regard.
Project Proponent shall plan, develop and mplament rainwater harvesting measures on long
term basis to augment ground water Tesources in the area.in consultation with Central Ground
Water Board/ State Groundwater Department. A report on amount of water recharged needs to
be subrmitted to Regional Office MoEF& CC annually.
Industrial waste water (workshop and waste water from the mine) should be: properly collected
and treated so as to conform to the notified standards prescribed from time to time. The
standards shall be prescribed through Consent to, Operate (CTO) issued by concerned State
Pollution Control Board (SPCB). The workshop effluent shall be treated after its initial passage

N
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through Oil and grease trap. hall be carried out and measure for reducing the

The water balance/water auditing 8
consumption of water shall be taken up and reported to the Re

and State Pollution Control Board.

ibrati nitoring andprevention: . ‘il ; :
?ﬁf;&m ;ﬂ?gglt;ﬂ:eﬁ:iw at SgDOm 5istance or Witlf!iﬂ the neqes{habﬂahon, whichever 1s
closer shall be monitored periodically as per applicable DGMS guidelines. £ both
The jllumination and sound at night at project sﬂesrdnsturb the villages in respect o
human and animal population. Consequent sleeping dlSOl'dl?TS'EIJld stress may affect the health
in the villages located close to mining operations. Habitations have a right for t.jarkncs__s. and
Tninimal noise levels at might. PPs must ensure that the biological clock o_f the W?IlagES'Is not
disturbed; by orienting the floodlights/ masks away from the villagers and keeping the noise
levels well within the prescribed limits for day /night hours.
The Project Proponent shall take measures.for_control of noise levels below 85 dBA in the
work environment. The workers enpaged in‘opetations:of HEMM, etc. should be provided with
cear plugs/ muffs. All personnel including:laborers, Work]ﬁgfm dusty areas shall be provided
with protective respiratory-devices along with adequate traifinjs, awareness and information on
safety and health aspects: The PP shall he’held responsible’incase it has been found that
workers/ personals/ laborers are working without personal protective equipment,
The ambient noise level should confirm to the standards prescribed under E (P) A Rules, 1986
viz 75 dB (A) during day tisne and 70 4B (A) during night fims, | |
Miningplan: / £ e o -.?: ] "l
The I"-'rojcct Pmponcr;;t shall adhcrc-r'-_to'*.th wbljlfirfé? a‘:ﬁasﬁ'i’ctblrslt:nf ‘mining nlan whi
submitted at the time of EC appraisal - wheréir }'éfgrw.'i%e'plan was 'mﬁ;n%b:e:’ }fl‘lc?} tzftaai
excavation i.c. quantum’ of mineral, waste, aver burden, -infer burden and top soil etc... No
change 1 basic m‘lii:};p ‘g.ﬁrbpo;al m(.e.-mjnjng"'-té!("hﬁbloﬂfﬂffﬁﬁlf&mﬁ\f’atinml mineral & 1-:"#15'!
production, lease arca and_-__',séopg, of working (viz, ﬁéﬂiﬁﬂ::ﬁf mlnmg cverburien & 3 e
management , O.B & dump nining, minsral transportation, mode, ultimate depth of mining
etc.) shall not be carried .out without prior approyal bf the l\' ,ﬁm'stq:" ¢ of Envirg cpk1 O Immng
Climate Change/ SEIAA, which entail adverse envifonfienlvimpacts, even 1t 1 e oo
approved mining plan modified aer grant of EC ¥ grantediby State Got -"‘“-al k! it
Term Permit (STF), Query license or-any Oiher.tiah:nf:_‘: 1% -1n the form to Short
The Project Proponent shall get the Final Mine Closure P
approved from Indian Bureau of Mines/Department of M
the Provision of the MMDR Act, 1957 and Rules/ Guid
approved final mine closure plan shall be submitted wi
‘same from the competent zuthority to the concemed R

gional Office of the MoEF& CC

i
L -
by

lan along with Financial Assurance
ining & Geology as required under
e}mes made there under. A copy of
thin 2 months of the approval of the

_ SPCB for record and verification, egional Office, MOEF& CC/ SEIAA/

g 110 be raised in th i
governed as per approved mining plan. PP shall - In the reclaimed area shall be
rchab!hlaled areas until the vegetation becomes self- mstai‘hni;gmommmg and management of
submitted half-yearly to the MoEF& CC/ SEIAA/ Sp - The compliance status shall be

Landreclamation: CB and its concemed Regional Office.

The Overburden (O.B.) generated during the mining operations shall be siackciiat e
earmar

.
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OB dump site(s) only and it should not be kept active for a long period of time. The physical
parameters qfithe OB dumps like height, width and angle of slope shall be governed as per the
approved Mining Plan as per the guidelines/circulars issued by D.G.M.S w.r.t. safety in mining
operations shall be strictly adhered to maintain the stability of top soil/OB dumps. The topsoil
shall bt.: used for land reclamation and plantation.

The TBJ?CUWaste generated during the mining operations shall be stacked at earmarked waste
dump site(s) only. The physical parameters of the waste dumps like height. width and angle of
slope shall be governed as per the approved Mining Plan as per the guidelines/circulars issued
by DGMS w.r.1. safety in mining operations shall be strictly adhered to maintain the stability of
waste dumps.

_Tl-fc reclamation of waste dump sites shall be done in scientific manner as per the Approved
Mining Plan cum Progressive Mine Closure Plan.

Tht? sl(?pe of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local species
regulates local climatic paramgt.grs_--aﬂdf__}ielwp m aél'ﬁ'ptgti_qn,of plant species to the microclimate.
The gullies formed on slopes.should be adequately takei-care of as it impacts the overall
stability of dumps. The dumpmass should be consolidated with the help of dozer/ compactors
thereby ensuring proper filling/ leveling of dump muss. Tn critical areas, use of geo textiles/
geo-membranes / clay linérs’/ Bertonite etc. shall be undertaken for stabilization of the dump.
The Project Proponent shatlcarry out slope stability study in'case the dump height is more than
30 meters. The slope stability.report shall be:subninted 10 concerhied regional office of MoEF&
CC/RSPCB.  f 5070 <imi Cae THOR Y

Catch drains, settling tanks and siltation ponds.of-appropriate size shall be constructed around
the mine working, mineral yards and Top Soil/OB/Waste dunips to prevent run off of water
and flow of sedimentd directly into the water bodies (Nallahv/ River/ Pond etc.). The collected
water should be utilized for watéring the mine-aréa, roads, greeén belt, development, plantation
etc. The drains/ sédimentation sumps etc:” shﬁli_.____-_,bd{,..ﬂéf-;sﬂti:d' regularly, particularly after

monhsoon seasor, and maintained properly .
Check dams of appropriate size, gradient igthvshall be consfructed around mine pit and
OB dumps to prevent storm run-6ff.énd sediment flow ifito adjoining water bodies. A safety
margin of 50% shall be kept,for ﬂeslgmngot: sump'Struétures over and above peak rainfall
(based on 50 years data) and imakjmum discharge-in the:mine and its adjoining area which shall
also help in providing adequate fétention’ftimé period thereby allowing proper settling of
sediments/ silt material. The sedimentation pits/ sumps shall be constructed at-the corners of
the garland drains. o _ _ -

“The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease only
.and should not be kept unutilized for long: The physical parameters of the top soil dumps like.
‘height, width and angle of slope shall be governed as per the approved Mining Plan and as per
the guidelines framéd by DGMS ‘w.i.t. safety in mining operations shall be strictly adhered to
maintain the stability of dumps. The topsoil shall be used for Jand reclamation and plantation
purpose.

Transportation: . Y _ _
No Transportation of the mincrals shall be allowed in case of roads passing-through villages/
habitations, In such céses, PP shall construct a 'bypass’ road for the purpose of transportation
of the minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of
sound and dust along with chances of actidents could be mitigated. All costs resulting from

\_
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. <hall be bomme by the PP ip
widening and strengthening of existing public de nem:;:ﬁ;ﬁa of minerals through road
consultation with nodal State Govt. Department. Transp llowed in consultation with nodal
movement in case of existing village/ nfral roads shalli}:e iugh ot he carrying capseity of
State Govt. Department only after required strengthening e o transportation load on the

is i d to handle the traffic load. The pollution s _ . ST
:a?:?f?:s-o;fml::?tmﬁfl be effectively controlled and water sprinkling will also be done regularly

Vehicular emissions shall be kept under control and regularly momtor;% P r:éw;liﬂgzlf :;::g: E’
Pollution Under Control (PUC) certificate for all the vehicles from authonzed pa

centers. . : . . !

The Main haulage road within the mine lease should be provided with a Ple"?m‘;:“ ul‘?:;
sprinkling arrangement for dust suppression. Ottier roads within the mine Jease s of 4
wetted regularly with tanker-mounted water sprinkling system. The other areas o l‘ln _
generation like crushing zone, material transfer points, mate_riql yards et ShOPId mvan.ably e
provided with dust suppression arrangements. The air pollution control equipments like bag
filters, vacuum suction hoods,-dry . fogging 'fsirst%fﬁl;_ﬁ_tg.. ﬁhff" be mstallgd. ;z;t Crus?ers_, bel;-
conveyors and other areas protie to"air pollution. The'belt cohveyor should be fully covered to
avoid generation of dust while -»tra‘iié?;:rption:zf-PE;‘shq;II;t'zikg,#necessmy measures to avoid
generation of fugitive dust emisgions, "~ 2y T M T
GreenBelt: i - & 4 o )
The Project Proponent shall develop greénbelt:in 7:5m wide 8afety zone all ‘along’the mine
lease boundary as per the guidelines of CPCB if" ordeb to Arrest pollution emanating from

mining operations within the lease. The whol¢ Grecn belt shallibe developed within first 5

s
¥ *

years starting from windward 'side of the actiye mining:atéq Iée development of greeribelt

shall be governed as perthe EC grantfﬁ ﬁy iheMuus[ryf S‘EIEiﬂTesPecuva of the stipulation
made in approved mine plan.” . ¢ <y |

CEE A

- % = 2 2 &
The Project Proponent shall carryout plantati

tion/ afforestati
of mining lease, around water body, ‘along the roadside!
the native species iri -v:_onéu_ltatib_fi"ﬁr'it_l_l;:%’@:}Sﬁté?ﬁ_ :
Rural development department/ Tribal Welf re Department/ Gram Panchavat ek -
those species be selected which:aré of fise 1o the'i6Cal People; The CPCBaygiiE:?:;gﬁt Dﬂy
respect shall also be adhered.. The density of.the-trees ,__siimild be around 2500 sg Iih;l;' =,
Hectare. Adequate budgetary ljrdv'ies-i?@-ﬁhaﬁlwlei-bq-I!f'?‘-‘!‘-’.iﬁfﬁrotecti'on and care of treﬁp R
The Project Proponent shall make necessary aliemative arangements for liVEStoc.k feed b
developing grazing land with a view to compensate those areas which are coming withj tﬁy
mine lease. The development of such grazing land shall be done in consultation with the g;‘af:
Government. In this regard, Project Proponent should essentially implement the directions r
the' Hon'ble Supreme Court with regard to acquisition of grazing land. The sparse frees ;
such grazing ground, which provide mid-day shelter from the scorching sun, shoulqg 'bg
scrupulously guarded/ protected against felling and plantation of such Ireg; should be‘
promoted, . '
The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-1 species during mining operation, A
Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be taken
for conservation of flora and fauna. The Plan shall be approved by Chief Wild Life Warden of
the State Gowt.
And implemented in consultation with the State Forest and Wildlife Department. A copy of

Me—

n jiﬁgga?gﬁlled and reclaimed area,
in‘community areas ¢te. by planting
‘Department/ Agriculture Department/

da Ay E
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iv.

;{Vllw'.?llfe Conservation Plan and its implementation status (annual) shall be submitted to the
egional Office of the Ministry/ SEIAA.

glﬂ:ﬂic l_maﬂ“g and human healthissues:
P:::iul:;i?ﬁd Proponent shall appoint an Occupational Health Specialist for Regular as well as
DG i {Iled}cal examination of the workers .::nge.iged in the mining activities, as per the
MS guidelines. The records shall be maintained properly. PP shall also carryout
O_ccupatmnal health check-ups in respect of workers which are having ailments like nr,
diabetes, habitual smoking, etc. The check-ups shall be undertaken once in s1x months and
necessary remedial/ preventive measures be taken. A status report on the same may be sent to
MoEF&_ CC/ SEIAA/ Regional Office and DGMS on half-yearly basis.
T}}E:_Prcuect Proponent must demonstrate commitment to work towards ‘Zero Harm’ from their
mining activities and carry out Health Risk Assessment (HRA) for identification workplace
hazards and assess their potential risks to health and determine appropriate control measures to
protect the health and wellbeing of workers,;.and nearby community. The proponent shall
maintain accurate and systemqﬁéjé'cofﬂg-'bf-tiné'ﬂRAJ.Th::‘ HRA for neighborhood has to focus
on Public Health Problems. like  Malaria, Tuberculosis; HIV; Anaemia, Diarthoea in children
under five, respiratory infections due to bio mass cooking: The proponent shall also create
awareness and educate the néarby comimunity &nd workers, for Sanitation, Personal Hygiene,
Hand wasting, not to defecate in open, Women Health and Hygiene (Providing Sanitary
Napkins), hazard of tobacco and alcohol use. The Proponent'shall carryout base line HRA for
all the category of workers and thereafter every five yeats:, U

The Proponent shall carry ‘out-Occupational health surveillance which be a part of HRA and
include Biological Monitoring where practical and feasible;: and the tests and investigations
relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise Audiometric; for_ Lead
Exposure Blood Lead, For Welders Full Ophthalmologic Asséssment; for Manganese Miners a
complete Neurological Assessment by a Certified Neurclogist, and Manganese (Mn)
Estimation in Blood; For Inorganic Chromium- Fortnightly :skin iispection of hands and
forearms by a responsible person. Except routine tests all tests would be carried out in a Lab
accredited by NABH. Records of Health Surveillance must be kept for 30 years, including _th'?
results of and the records of Physical examination’ and tests.The record of exposure due o
materials like Asbestos. Hard Rock Mining; Silica, 'Gol;_i!:--K'atjl'iq, Aluminum. [ron, Manganese,
Chromium, Lead, Uranium need’to be handed oyer.to the Mining Department of the State in
case the life of the mine is less than 30 'years. It would be obligatory for the 'S!atf_: _Ml_ne;
Departments to make arrangements for the safe and secure storage of the records mle}ldlng_ X-
Ray. Only conventional X-Ray will bc: accepted for record purposes and not the mgtml one).
X-Ray must meet ILO criteria (17 x14 inches and of good quality). e
The Proponent shall maintained a record of ‘peri:onnar.;ce indicators for workers v?fncI} mz udes
(a) there should not be a significant decline in their Bod?r Mass lude'x and it should stay
between 18.5 -24.9, (b) the Final Chest X-Ray c.oml_aared with the base line X-Ray should ﬂ;u_:t
show any capacities ,{c) At the end of their lea*'nng job there should be no Dlﬂ]ln_l.ltl]ﬁ!:: in their
Lung Functions Forced Expiratory Volume in one second (FEV1),Forced Vﬂf&‘f a;;‘amty
(FVC), and the ratio) unless they are smokers whjr_:h has to b'e adjusted, and the ¢ ﬁc‘;’ aﬂbe.
(d) their hearing should not be affected. As a proof an ,.Audmgram (ﬁ{st ab?d :aalsﬁt _necan:iom:
presented), (¢) they should not have dewfc_loped any Persistent Back Pain, Nec amt, o

t of their Hip, Knee and other joints should have normal range of movement, ( ¥ y
E%:ﬂezinzgt have suffered loss of any body part. The record of the same should be submitted to

W
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Additional conditions recommended In view of OM dated 08.
licable where the

National Park/ Wildlife Sanctuary and outside notified ESZ):

1.

Public Hearing shall be completed as per the budgetary provisions

Miscellaneous:

EF& CC/ SEIAA annually along with details of the relief and

ve indications. .
rs having abﬂ*:al Personnel working in dusty areas should wear

o be provided with adequate training and

the Regional Office, Mo
compensation paid to worke
The Project Proponent shall ensurc g
protective respiratory dCVlCCS] ﬂt:l‘ld th::z should als
jon on safety and health aspcc . <hall ‘construct
i’nrﬁgcntm}'?oponcm 5?1’111 make provision for the housing fOLWU"k:s’::;bol:; ‘:: B et
labor camps within/outside (company owned land) wit :13(:mlk T edical health
facilities like fuel for cooking, mobile toilets, mobile STP, safe 1 gf ‘ .0 e
care, creche for kids etc. The housing may be provided in the form of temp raT?lr paiiis
which can be removed after the completion of the project related uz.&astructurc e ;
waste water should be treated with STP in order to avoid :égmammalt:m} olf; ;gli:;’ggugm:;tetlgc
essing the 1SS
The activities proposed in Action plan prepared for ad g e heaheon

Plan and within the stipulated time frame. The Status Report on implementation of Action Plan
shall be submitted to the conccmedfkegional fﬁcc ol_the Ministry along -with District
Administration, ';'-':","*" . s :E'?.

YR

=T

o P Lr"“

The Project Proponent shall prepam dlgltal map (land use &de'covm) of the entire lease area
once in five years purpose of mnmtonng land usg. patte’rn and submit a report to concerned
Regional Office of the MoEF& CC/ SEMPCB b %

The Project Authoritiés shionld mform to :hé SEMRegmnél Office. regarding date of
financial closures and final dpproval of the P'm'.lﬂ‘f:t by the concem%d authorities arid the date of
start of land development work. < i s 1"- e .,L: “r |

The Project Proponent sha]l submit su: manth]y comphan(’;c reports on the status of ‘the
implementation of the st:pulatcd cnwronmental "safeguards - ia; iHe MOEFCC & its concerned.
Regional Office, Central Poliution Control Board and State Poilubon 1. Control Board.

A separate ‘Environniental Managemcm Cell’ with smtahle quialified manpower should be set-
up under the control of a Senior Execunve ‘I'he Senior Execuu\re ‘shall directly report to Head
of the Organization. Adequatc nnmbcf of quahﬁcd Enwromnental Scientists and Minin
Engineers shall be appointed and subrntt a reporuo RO, ‘MoEF& CC/ SEIAA/ SPCE. g
The MoEF& CC/ SEIAA/ SPCB"shall! fandomly monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEF& ch SPI; L:A!
SPCB officer(s) by furnishing the requisite data / information / monitoring reports,

Project Proponent shall keep the funds earmarked for environm nmental protectio

separate account and refrain from diverting the same for ot Fumeasires N,

her
expenditure of such funds should be reported to the MoEF& CgfrggisAfT:;C};cfnr i:
C i

concerned Regional Office.

08.2019 of the MoEF& CC
Km from ‘the boundary of

roject falls within a distance of 10

The mini ga ctivity should be carried out in a manner so that the water e/
sanctuary is not disturbed. The mining activity should not adversely affect a e

ny existing water
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6.

and conservation of wildlife in the:Sanctuary/ Park.”

Ezlliir;fi'a:ca:e;flﬁdy’ cat_c}'lment etc. The PP s.hall while carrying out mining activity ensure
(Prevention and C? provisions of .Atr (Prevention and Control of Pollution) Act 1981, Water
N and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986 so
that the wildlife in the area is not adversely affected. *
T;l;lc processes like blasting, drilling, excavation, transport and haulage resulting into noise,
s_ould be :camed out in such an manner so that such activities do not disturb wild animals and
birds particularly during sunset to sunrise. The level of noisc should be kept within the
permissible limits.

The mining activity should not create any obstacle in the way of free movement of wildlife and
adversely affect wildlife corridors.

The mineral waste/ slun_'y should be dumped only at the designated places only and such waste
Eiumps should be reclaimed in accordance with the conditions of the mining plan/ consent
issued by the RSPCB under the Water and Air act.

The PP shall cooperate with the concerned DCF, Wildlife in their efforts towards protection

"o,
e
b=

The PP shall ensure that the, transporter. and. labor iplnh);-e:c-l‘lay him should not damage flora.

and fauna in the ESZ and tie Wildlife Sanctuary/ National Park.

P - v e .

Specific Conditions applicable; in the cases of violahnniﬁtei':ms of the Notification dated
14.3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC :

1.

The PP shall give an underaking by way -of affidavit to _ébmp_ly with all the statutory
requirements and judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter of
Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others before
grant of TOR/EC. The undertaking inter-alia include commitnient of the PP not to be repeat any
such violation in future, e S T, B E

‘In case of violation-of abﬂVEUDdﬂffﬂkmgf afﬁdﬁ‘“gﬁm ToR/EC shall'be liable to be terminated

forthwith. ol S ol
The environmental tlearance will not be:-operational, ‘fil* such

complies with all mérgtannorymré’quueﬁlcﬁtsandjuﬁment of<the Hon’ble Supreme Court.
dated 02.08.2017 in thé matter-of Wit Petition (Civil), No. 114 of 2014, Common Cause. V/s
Union of India & others. -, " N

-

The department of Mines & Geology_ shall ensure fHat the mining operations shall not
commence till the entire compensation levied, if-dny, for illegal mining, is paid, by the Project
Proponent through the Department of Mines and Geqlogy,"in strict compliance of the judgment
of the Hon’ble Supreme Court dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114

of 2014, Common Cause V/s Union of India & others. \

ﬁil‘éuch :%fnie the Project Proponent

ADDITIONAL CONDITIONS

1.
2.

The PP shall abide by the mitigation and restoration measures provided in the Environment

Management plan prepared for the project. - o .
All the mining activity including blasting material (exploswa__), blasung__pattcrn, use az}d type of
equipment’s and machineries shall be strictly as proposed in the Noise and Vibration -Study

Report. . ; . ;
The PP shall abide by all recommendations / mitigation measures/ Testoration measures of

Noise and Vibration/ Blasting and Vibration Study Report.



1.

GENERAL CONDITIONS ental angle only, and does not absolve

That the grant of this E.C. is issued from the enw?m?ions .
the project Proponent from the other statutory obliga

any other instrument in force. The solc and cor?ig.:lcl? rtf"sli_l'.‘3 s -pith the industey /it
conditions laid down in all other laws for the time-being in 1orce,

: ie wi National
project Proponent. Any appeal against this environmental clcamnf:c shall (:Ie wx:l:i ;I:Iclﬁadf :hae
Green Tribunal, if preferred, within a period of 30 days as prescribed under se

National Green Tribunal Act, 2010,

No further expansion or modifications in the project
of the SEIAA/Ministry of Environment and Forests as
alterations in the project proposal from those submitted to th
reference shall be made to the Authority to. assess the adequacy ©
add additional environmental pmﬁ?;_rL:tjEr;:iﬂeégfui;e‘s;}}éq;{igqg,.jgan}'._

rescribed under any other law or
onsibility, to comply with the

shall be carried out without prior approval
the case may be. In case of deviations or
is Authority for ¢learance, a fresh
f conditions imposed and to

+ ¥

The implementation of the“pr;éj'et':t_gis-i—ﬁs-*environ;ﬁ?ﬁ%t‘;ﬁ}ion Ip_].:ms'shall be:monitored by
MOoEF Regional Office at Lucknow./ RSPCB / GPJJB?'SE*].#\;;"1 Department of Environment,
Government of Raj asthan,J&ipur“andthiﬁofﬁceﬂﬁl']smm&@?%omﬂlanw status report shall
be submitted to monitoring agencies, - .. la & %

The EC is liable to be m]ected,incaé“a‘ Mdrﬁafme PP };as deliberately concealed and
furnished false and misleading infornfation’oridata whlchwlﬂlmaitehal to screening ‘ot scoping or
appraisal or decision 0?’1 the applicaﬁ'qh.‘f ) EC5 "'_-:";:.1 [ \ }

The project authorities shall informithie MoEFR‘egionLal dfﬁﬁetat Lucknow / RSPCB/ CPCB /
SEIAA, Department of- Enwmnmem? Govenungngof' Rza:_;a?‘.’t!:tlim1 Jaipur and the date of
financial closure aﬁdﬁnﬂapprﬂvale thepfujﬂthythﬁc érﬁcd:‘filthoritles and.the date of
start of the project. " % ;.._:I. _ £ 5 4 o g ;

Officials from the- Dﬁparm‘;entﬁfEnwfﬁ" .
Office of MoEF, Lucknow, ‘RSPCI uld~bemonltoring the implementation of
Environmental safeguards should be egix{qb,p._fuﬂ.lcooﬁéijagf;q; Facilities and documents/data by
the project Proponents duﬁng'"their,.{n;‘gﬁqgtip'nez-;gigcgfpﬁlete sct of all the documents -sﬁbmitced
to SEIAA should be forwarded to the "CCF, Regional Office of MOoEF, Lucknow / SEIAA
Department of Environment, Government of Rajasthan, Jaipur / RSPCE, | ’
The Authority reserves the right to add additional safeguard measyres subsequenfly, if found
necessary, and to take action including revoking of the environment cléaraﬁce_ ;nd'ér..the
provision of the Environment (Protection) Act, 1986, to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory mapner,

The project Proponent should advertise in at least two local Newspapers widely circulated in
the region, one of which shall be in the vernacular language informing that the project has beeg
accorded environmental Clearance and copies of clearance letters are available with 'the
Rajasthan State Pollution Control Board and may also be seen on the website of the RSPCR.
‘The advertisement should be made within 7 days from the day of issue of the clearange letter
and a copy of the same should be forwarded to the Regional Office of MoEF at

b= )8 Y
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11.

12

14.

15,

16.

17

Lucknaw/Department of Ecology and Environment, Government of Rajasthan, Jaipur.

The above condition shall be enforced among others under the provisions of water (Prevention
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981,
the _E“""lmﬂmfm (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA
Notification, 2006, along with their amendments and rules.

The PP shall obtain prior clearance form forestry and wild Life angle including clearance from
standing committee of National Board of Wild Life (if applicable). It is further categorically
stated that grant of EC does not necessary imply that Forestry and Wild Life clearance shall be
granted to the project and that proposals for forestry and wild Life clearance will be considered
by the respective authorities on their merits and decision taken. The investment made in the
project, if any based on EC so granted, in anticipation of clearance form Forestry and Wild Life
angle shall be entirely at the cost risk of the PP and MOEF/SEIAA shall not be responsible in

this regard in any manner. T _—f
The SEIAA, Rajasthan may, myoke ‘or suspe.m:l lhe cjearancag% if implementation of any of the
above conditions is not sattsfactory T B

e, M Ny
Main haulage road should be-provided with perma.n-t wé‘faf sprmlders and other roads should
be regulardy wetted with: “water tankers fitted with- spnnklers The material transfer pomts
should invariably be pmvxded ‘with Bag filters and “or-dry foégmg systern. In case of Belt-
convevors facilities the system should be ﬁ:]lyl covered t0-avoid, air borne dust; Use of effective
sprinkler system 1o suppress: ﬁmmre dusi on, haul ro;ads and nther transport roads shall be
Pmodm monitoring of ambient tur quahty sha]l be carned oui for PMI10, PM2.5, SPM, SO2
and NOx monitoring,. Lacation’ of ‘the stations (shinimum:§) shall ‘be decided based on the
meteorological data,. ,.topographical features and environmentally, ~and ecologically sensitive
targets and ﬁ-equency of monitoring shall be ‘decided in con.sultatmn with the Rajasthan State
pollution Control Board (RPCB} Six monthly réports of 1 thé data so collected shall be regularly
submitted to the RPCB"CTCB including the MOEF Regmnal ofﬁce, Lucknow.
Persomnel working in dusty areas shall wear protcctwe ‘tespiratory devices they shall also be
provided with adeguate training and mfonnanon bn safety and health aspetts.
The ambient noise level should confirm to the standards prescribed under E (P) A Rules, 1986
viz 75 dB (A) during day time and 70 dB (A) during night time.
The PP shall submit an environmental statément for the financial year ending 31st March in
Form-V as prescribed under the environment (Protection) Rules, 1986, as amended
subsequently on or before the 10" day of September every year, to the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall also be sent to
theLucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly signéd by
competent person of company.
The Mining Department will ensure that while executing the mining Lease/Lol, if the mining
lease forms a cluster of total area of more than 5.0 ha, in accordance with EIA notification

\__
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19,

and there
after pubhc hcnnng has mken placc for the entire cluster O it oyised EC is also obtained
the whole cluster. The Mining Department will further ens

uch mining lease holder (s) in the cluster. crtake re-grassing the
g‘}l;: Mining lgcm.»c holder shall, after ceasing mining OP;‘Z:?:;' t:nh:ds mining activities and
mining arca and any other arca which may have been distu 0 S,
restored the land to a condition which is fit for growth of fodde’:’ ora,d. .c of more than 50
This EC is being issued on the condition that the applied area 1s a.t % disine ¢ in Form I
metres from the boundary of the closest forest area as stated by project proponcn .

..—-"

-:_— H F’l I#—- ‘"' _1"\ :
AN '\ e & s, Member Secretary,
‘_f.".'. .-l"" £ ) . -h.._l‘ -.ﬁ s 1
N : - . -_‘_~.” {“\\b_ SEIAA, Rajasthan.

No.Fl1 (A)ISE[AMSBAC-Raj!SI:ctUPrq]ecl!Cat.BI(BMS).’ZOIi-?.‘l X {:‘I’aﬁmr. Dated:

1.

Copy to following for Informahon and’ necessar_v action: "

Deputy Director, Integratcd chlom! Ofﬁce,,Jaipu:, Mrmsuy df Enmnmcm Forest & Climate
Change, Govt. of India,) A- 209 & 218y ARAH&,‘A BHAWAN, mhatma Gandhi Road, Jhalana
Institutional Area, Jaipur— 304002 (Raj.)." G gea 19N,

Additional Chief Secretary, Environment Dcparuncpt; ‘Rajasthan; J'alpur

Sh. Rajecva Swarup, 1AS (Retd} Chaitman, SEIAA aRuum‘No. 101, Aravalli Bhawan, Jhalana
Institutional Area, Jaipur.’ E J

Dr. Suresh Chandra, IFS (Re d),_ Mcm’m:r. SEIAA Roou:r No 103 valli

Institutional Area, Jaipur. m Bhawan, Jhalana

Member Secretary, Rajaslhan ‘State Pnlluuon Conn’ol Boa_rd, ‘Ja] _ﬁ,r inform
action and to display this' sancilqn on ll:r.e Websu.'e oithc‘anasthan F’gjunon Con;‘:;oﬂnoiﬂ??em
Member Secretary, SEAC Rajasthan. aipur.

Environment Management Plpn Dlwmnn, Mamtgﬁng Cell En

‘Change, Govt. of India, Indira Par;fé@aran Bha.wan, Jor Bagh Road, Vlmnm:m, Forest & Climate

Ali
Director, Department of Mine & Geoldgy; Céuirt Chorha, Udaipur, ganj, New Delhi-110003.

LA., SEIAA, Jaipur with the direction to upload the copy
website.

t
L"f'

of this Environment Clearance ‘on the

—

M%)

\,/' Signature-

th}glta"y SIQHB hy’
Memhar Secretary

ot Verified
. Khyati



Annexure :- 3

Photographs taken during the field visit

A. Regarding M/s Smt. Rameshwari Devi W/o Shri Rajaram, Reference No.
20221000070610, (ML No. 32/2022), N/v- Khajwana, Tehsil- Mundawa, District- Nagaur

Jul 2,2024-11:06:30 AM
26. 9302954N 73.850544E
Rameshwari




JUl'2,2024 11:07:39.AM
56.92421738N 78:84032007E
Rameshwari




Jul'2, 2024 11:18:30 AM
26.92421322N 73.84027251E
Rameshwari




B. Regarding M/s Sh. Rameshwar Lal/Sh. Ramniwas, Reference No. 20231000083416,
N/v- Khajwana, Tehsil- Mundawa, District- Nagaur.
D <

Jul'2,2024 11:44:02 AM
26.95432992N73.88867915E
Rameshwarlal

Jul 2, 2024 11:44:12 AM
26.95432539N 73.88867908
Rameshwarldll
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1447N 73.8886/899E

Rameshwarlal




Jul 2 2024 11:46:03-AM
26 95431 89N -/3:88867787E
: Rameéshwarlal




